
CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

C.A.No. 3/193 
in 

O. NO 2 33/88 

DATE OF DECISION 15-6-1994 

JLan_yer1_.... 
	 Petitioner 

Advocate for the Petitioner (s) 

Versus 

RailwayManager, 	Respondent 
Bar c'da. 

- 
	 Advocate for the Respondent (s) 

CO RAM 

The Hon'ble Mr. K. Ramamcort'ny, Admn. Member. 

The Hon'ble Mic 1'r. R.i(.3axeria,Judjcjal Methber. 

JUDGMEI4T 

Whether Reporters of Local papers may be aUowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



-2- 

S. Natesan Iyer. 	 .... 	Applicant. 

V/s. 

Shri Govind Wallabh or his 
successor, 
Divisional Railway Manager, 
western Railway, 
Baroda. 	 ..... Respondents. 

DRtER 

C.A. 3 OF  1993 
in 

O.A. 238/19e8 

Date: 15-6-1994. 

Per: Hon'ble Mr. K. Ramamoorthy, Mrnn. Member. 

The applicant_in-person is not present. 

Mr. N.3.Shevr3e is present for the respondents. 

The case is dismissed for default, 

(Dr .R.I(.Saxena) 	 (K.Rarnamoorthy) 
Mmber(J) 	 Member(A) 

vtc. 


